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in Aligarh Jail (St.) (Amdt.) Dill

on November 7, the Jail AMO, who 
examined him, suspected that it was 
a case of T.B. and started necessary 
treatment. On further aggravation of 
tough trouble on November 9 the Jail 
AMO had him admitted in the jail 
hospital and arranged for necessary 
treatment. As, however, his condition 
deteriorated, he was admitted to the 
Sadar hospital. He died there at 9.40 
A.M. on November 10. According to 
the post-mortem report, the death was 
due to cardio-respiratory failure. Inti­
mation about his death was sent tele­
graphically to his family address and 
also through the District Magistrate 
and District Superintendent of Police, 
Sonepat. As no member of his family 
claimed the body till 6 P.M. on 
November 11, the dead body was 
cremated by the jail authorities.

13 22 hrs.

The Lok Sabha adjourned for Lunch 
till Fifteen minutes past Fourteen of 
the Clock

The Lok Sabha re-assembled, after 
Lunch at nineteen minutes past Four­
teen of the Clock

[ M r . D e p u t y - S p e a k e r  in the ChairJ

SHRI SOMNATH CHATTERJEE 
(Burdwan): Sir, I gave a notice un­
der Rule 377 ....

MR. DEPUTY-SPEAKER: Not now.

SHRI SOMNATH CHATTERJEE: 
In the morning, because the Speaker 
took up some other matters, I could 
not do it. I will take only a minute.

I want to draw the attention of the 
House to a news item that has appear­
ed in the press in Calcutta, that in 
the Cossipore godown of the F.C.I.,
800,000 Kgs. of sugar have been com­
pletely soiled; the bags have been 
torn and the sugar is being completely 
wasted. The value of sugar is Rs. 6± 
lakhs. The pulses worth Rs. 1J lakhs

have become unfit for human con­
sumption in that godown. Rice and 
wheat which are there are becoming 
unfit for human consumption. That 
has come out in the newspapers. 
When there is an acute shortage of 
foodgrains and other essential commo­
dities in the country, this is a matter 
in which the Government should 
immediately look into, see what is the 
real position and make a statement 
thereon.

14 20 hrs.

DIRECT TAXES (AMENDMENT) 
BILL—Contd.

MR. DEPUTY-SPEAKER: We now
resume discussion on the Direct Taxes 
(Amendment) Bill. On the last occa­
sion the Minister had replied to the 
debate on the First Reading and he 
had indicated at that time that he 
would be willing to refer the Bill to 
the Select Committee. In pursuance 
of that, I have received notice of an 
amendment from the Government that 
this may be referred to the Select 
Committee. Mr. Sezhiyan, have you 
anything to say?

SHRI SEZHIYAN (Kumbakonam):
I am glad that the Minister has ac­
cepted my suggestion and also the 
suggestion made by all the members 
of the House irrespective of the party 
they belong to. Therefore, I am not 
going to press my motion. But I 
want to put it on record that, at least 
in future, Government should come 
forward suo rnotu to refer all impor­
tant Bills to Select Committee. When­
ever a Bill goes to Select Committee, 
it receives better attention, good sug­
gestions and helpful amendments 
from the members in the deliberations 
of the Select Committee. As for the 
present, I beg leave of the House to 
withdraw the motion moved by me.

Amendment No. 12 was, by leave of 
the House, withdrawn.
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SHRI K. R. GANESH: I beg to
m ove:

“That the Bill further to amend 
the Income-tax Act, 1961, the
Wealth-tax Act, 1957, the Gift-tax 
Act, 1958 and the Companies (Pro­
fits) Surtax Act, 1964 and to provide 
for certain related matters, be re­
ferred to a Select Committee con­
sisting of 30 members, namely: — 
Shri Bhagwat Jha Azad, Shri Onkar 
Lai Berwa, Shri Raghunandan Lai 
Bhatia, Shri M. Bheeshmadev, Shri 
G. Bhuvarahan, Shri Narendra 
Singh Bisht, Shri Somnath Chatter- 
jee, Shri Y. B. Chavan, Shri S. R. 
Damani, Shri B. K. Daschowdhury, 
Shri D. D. Desai, Smt. Marjorie 
Godfrey, Shri Dinesh Chandra 
Goswami, Shri Samar Guha, Shri 
Shyam Sunder Mohapatra, Shri 
Kartik Oraon, Shri D. K. Panda, 
Shri H. M. Patel, Shri Ramji Ram, 
Shri N. K. P. Salve, Shri N. K. 
Sanghi, Shri Vasant Sathe, Shrimati 
Savitri Shyam, Shri Era Sezhiyan, 
Shri C. K. Jaffer Sharief, Shri Shiv 
Kumar Shastr’i, Shri Somchand 
fSolanki, Shri Maddi Sudarsaiiam, 
Shri K. P. Unnikrishnan; and Shri 
K. R. Ganesh with instructions to 
report by the last day of the first 
week of the next session.”

MR. DEPUTY-SPEAKER: The
-question is:

“That the Bill further to amend 
the Income-tax Act, 1961, the Wealth 
tax Act, 1957, the Gift-tax Act, 1958 
and the Companies (Profits) Surtax 
Act, 1964 and to provide for certain 
related matters, be referred to 
a Select Committee consisting 
of 30 members, namely: — 
Shri Bhagwat Jha Azad, Shri Onkar 
Lai Berwa, Shri Raghunandan Lai 
Bhatia, Shri M. Bheeshmadev, Shri G. 
Bhuvarahan, Shri Narendra Singh 
Bisht, Shri Somnath Chatterjee, Shri 
Y. B. Chavan, Shri S. R. Damani, 
Shri B. K. Daschowdhury, Shri D. D. 
Desai, Smt. Marjorie Godfrey, Shri 
Dinesh Chandra Goswami, Shri Samar 
Guha, Shri Shyam Sunder Mohapatra, 
Shri Kartik Oraon, Shri D. K. Panda. 
Shri H. M. Patel, Shri Ramji Ram,

Shri N. K. P. Salve, Shri N. K. Sanghi, 
Shri Vasant Sathe, Shrimati Savitri 
Shyam, Shri Era Sezhiyan, Shri C. 
K. Jaffer Sharief, Shri Shiv Kumar 
Shastri, Shri Somchand Solanki, Shri 
Maddi Sudarsanam, Shri K. P. 
Unnikrishnan; and Shri K. R. Ganesh 
with instructions to report by the last 
day of the first week of the next 
session.”

The motion was adopted.

14.22 hrs.
MOTION RE: REPORTS OF THE
UNIVERSITY GRANTS COMMIS­
SION FOR 1970-71 AND 1971-72— 

Contd.

MR. DEPUTY-SPEAKER: Now
we resume discussion on the following 
motion moved by Prof. S. Nurul 
Hasan on the 19th November, 1973, 
namely:

“That this House do consider the 
Annual Reports of the University 
Grants Commission for the years
1970-71 and 1971-72, laid on the 
Table of the House on the 1st June, 
1972 and 13th August, 1973, respec­
tively.”

Shri Anant Prasad Dhusia was on 
his legs on the last occasion. He may 
continue his speech.
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